
VALIDATION OF CERTAIN BOMBAY REGULATIONS 

ACT NO. VII. OF 1836 

(Rep., by Act 4 of 1894) 

[28th March, 1836.] 

Passed by the Right Hon’ble the Governor General of India in Council, on the 28th March 1836. 

I. It is hereby enacted, that the legality of Acts done and levies made under Regulations III. and 

IV. of 1817, and VII. of 1818, and IV. of 1821, and XIX., XX., and XXI. of 1827, and XV. of 1828, 

XX. of 1830, and II. and XIII. of 1831, and I. and X. of 1833, of the Bombay Code, shall not be 

questioned in any Court of Law whatever. 

II. And it is hereby enacted, that for the future the provisions of Regulations XIX. and XXXII. of 

1827, shall constitute the law for the collection of the several taxes therein enumerated, and for all 

purposes for which they were passed. 
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